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From:

To,

Principal District & Sessions Judge
-cum-Spl. Judge (PC Act)(CBI),
Rouse Avenue Court Complex,
New Delhi.

The Registrar General,
High Court of Delhi,
New Delhi.

No.MP/MLAs./IRACC /Gaz.12024/ [o| /B

Sub:-

Ref:-

Sir,

n r f for trial inst sitti nd
0 2 of Parliamen MPs) and : S f Legislative
Assemblies (MLAs)
No. -2/202 2 TOB 2022

Dated 7 / 9,, 24-'

With reference to the above mentioned letter, please find enclosed herewith
the monthly progress report of the Courts setup for trials against sitting and former Members
of Parliament (MPs) and Members of Legislative Assemblies (MLAs) for the month of
JANUARY, 2024 in the prescribed format from the following Judicial Officers of Rouse Avenue
Court Complex, New Delhi for information.

DELHI HIGH CQUIRT
Gazette Branch

4.

2
ORI, £ |

Sl. Name of the Judicial Designation L.P |Instt | Cases Cases Dis | Pendency
cers received |transferre ason
No. by d 01.02.2024
transfer
1 h. Manoj Kumar Nagpal [Special Judge 21 1 0 0 1 21
PC Act)(CBI)-09
2 [Sh. Rakesh Syal Special Judge 25 4 0 4 1 24
(PC Act) (CBI)-23
3 [Sh. Vishal Gogne Special Judge
(PC Act)(CBI)-24 L g - 0 2
4 Ms. Divya Malhotra Addl. Chief
Metropolitan 17 0 0 0 2 15
Magistrate-01
5 Ms. Tanya Bamniyal Addl. Chief
Metropolitan 15 0 1 0 0 16
Magistrate-03
6 Ms. Priyanka Rajpoot Addl. Chief
Metropolitan 16 0 0 1 0 15
Magistrate-04
TOTAL
110 10 1 5 4 112
Yours faithfully,
08~k 2004 (Anju Bajaj Chandna)

Principal District & Sessions Judge
-cum-Spl. Judge (PC Act) (CBI)
Rouse Avenue Court Complex
New Delhi
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MONTHLY PROGRESS REPORT OF COURT DEALING WITH CASES AGAINST MPs AND MLAs
REPORT OF THE MONTH OF JANUARY-2024
{Letter No. MP/MLAs/RADC/Gaz./2020/E-22388-22393 dated 24™ November, 2020}

Name of the Presiding Officer MANOJ KUMAR NAGPAL

Designation Special Judge (PC Act) CBI-09 (MPs/MLAs Cases)

Rouse Avenue District Court, New Delhi.

Date since which posted in the court 29.01.2021 (A/N)

Total number of cases pending on the first day of the month 21
(Regular Cases-20/Misc DJ ASJ-1)

Number of cases disposed in the month with detail i.e. 01
conviction, acquittal, discharge, acceptance of closure report, etc (Misc. DJ ASJ-1)
Number of cases pending on the last day of the month 21

(Regular Cases-21)

Number of cases instituted in this month 01
(ED Complaint-1)

A
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( Manoj Ku agpal )

Spl. Judge (PC Act) CBI-09 (MPs/MLAs Cases)
Rouse Avenue District Court, New Delhi
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upreme Court and it was not qua the accused|
gainst whom charges were earlier directed to
e framed. Hence, some clarifications on th

bove aspects & with regard to the effect of th

bove judgment dt. 27.07.2022 are needed. Crl
ev. P. Nos. 25/2016 and 38/2016 of CBI and|
ther connected petitions i.e. Crl. M.C. Nos.
2/2015, 4443/2015, 4480/2015, 5003/2015,
005/2015, 5007/2015, 58/2017 & 688/2017
iled by the accused persons in this case as we(l;l
s the connected case CC No. 48/2019 ar

cheduled for hearing before the Hon'ble High
ourt on 18.03.2024.

Sl CNR No. and Cause title New DeNature - Penal statutes involved No. of accused Whether accused is | Date of institution | Date of taking cognizance
No Whether State case, sitting or former
complaint case or closure MP/MLA
report
DLCT110001012019 CBI-PC Act U/S 120B, 420, 465, 468, 471 10 Former 08.06.12
IPC MP
1 CBI 13(2) r/iw 13(1)(d) of PC Act,
Vs 1988
Ambumani Ramadoss etc.
Date of [Present Detail of prosecution Statement of] Detail of defence Date since | Whether there is any stay of proceedings | Whether any |Expected date of disposal|
Framing offStage of the witnesses accused - witnesses when matter | ordered by superior court, if yes give [interim orders of case
Charges [case Whether has been detail are existing
recorded or posted for in the matters
not final
arguments
Witnesses| Witnesse |Witnesses Defence | Defence B Vide Judgment dt. 27.07.2022 in pending SLPs,
cited dropped| examined witnesses| witnesses he Hon'ble Supreme Court had remanded the
cited | examined atters back to the Hon'ble High Court for
- Awaiting 119 — . No — — - onsidering the matters afresh on merits. l# Disposal within one and
Clarifications ot above' judgment ha_s hiowiion half year from the date of
orders of ndicated that the 1mpL'19ned. order/judgment dt. framing of charge.
ditactions of 9.07.2019 of the an ble High Court has been
; uashed and set aside only qua the accused
the Hpn ble ho were discharged by this court in this case
High nd were petitioners before the Hon'ble)
Court/further
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Note:- In terms of order dated 21.12.2023 passed by the Hon'b.. rligh Court of Delhi in W.P." (Criminal) No. ._+42/2020 titled “ Court on its own
motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case
during the month

The Action plan formulated and the steps
taken for expeditious disposal of the case

The specific reasons, if any causing delay in
disposal of the matter

1. Reply to the application moved on behalf of
A-1 seeking discharge in the case due to absence
of valid sanction filed by prosecution.

Rev. P. Nos. 25/2016 and 38/2016 of CBI and
other connected petitions i.e. Crl. M.C. Nos.
4442/2015, 4443/2015, 4480/2015, 5003/2015,
5005/2015, 5007/2015, 58/2017 & 688/2017
filed by the accused persons in this case as well
as the connected case CC No. 48/2019 are
scheduled for hearing before the Hon'ble High
Court on 18.03.2024.
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Sl | CNR No. and Cause title Nature - Penal statutes involved | No.iof accused | Whether accused is sitting or Date of institution Date of taking
No Whether State case, former MP/MLA cognizance
complaint case or closure
report
DLCT110001072019 CBI-PC Act U/S 120B, 420, 465, 468, 471 5 Former 22.02.13 25.02.13
IPC MP by CBI Court Lucknow
2 CBI 13(2) r'w 13(1)(d) of PC Act,
Vs 1988
Dr. Keshav Kumar Aggarwal
etc.
Date of| Present Detail of prosecution Statement of| Detail of defence Date since Whether there is any stay of Whether any | Expected date of disposal
Framin| Stage witnesses accused - witnesses when matter | proceedings ordered by superior | interim orders of case
g Whether has been court, if yes give detail are existing in
of recorded or posted for the matters
Charg not final
es arguments
Witnesses|Witnesses |Witnesses Defence | Defence Vide Judgment dt. 27.07.2022 in pending -No-
cited dropped |examined Mwitnesses| withesses SLPs, the Hon'ble Supreme Court had
cited | examined remanded the matters back to the Hon'bl
— igh Court for considering the matters afres - —
= Awaiting 30 - - No - - = bn merits. However, above judgment ha f# Disposal within one year
Clarification howhere indicated that the impugn from date of framing of
/ brder/judgment dt. 29.07.2019 of the Hon'bl charge.
orders or High Court has been quashed and set asid
directions of pnly qua the accused who were discharge
the Hon'ble by this court in this case and were petitioner.
High before the Hon'ble Supreme Court and it wa
Courtfuriher hot qua the accused against whom charge
. were earlier directed to be framed. Hence
proceedings ome clarifications on the above aspects &
ith regard to the effect of the abovq
udgment dt. 27.07.2022 are needed. Crl
ev. P. Nos. 25/2016 and 38/2016 of CBI and
ther connected petitions i.e. Crl. M.C. Nos
42/2015, 4443/2015, 4480/2015
003/2015, 5005/2015, 5007/2015, 58/2017
88/2017 filed by the accused persons in thi
ase as well as the connected case CC No
6/2019 are scheduled for hearing before th
on'ble High Court on 18.03.2024.
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Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.p. tCriminal) No. 1542/2020 titled “ Court on its own
motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case
during the month

The Action plan formulated and the steps
taken for expeditious disposal of the case

The specific reasons, if any causing delay in
disposal of the matter

Reply to the application moved on behalf of A-3
seeking discharge in the case due to absence of
valid sanction filed by prosecution.

Rev. P. Nos. 25/2016 and 38/2016 of CBI and
other connected petitions i.e. Crl. M.C. Nos.
4442/2015, 4443/2015, 4480/2015, 5003/2015,
5005/2015, 5007/2015, 58/2017 & 688/2017
filed by the accused persons in this case as well
as the connected case CC No. 46/2019 are
scheduled for hearing before the Hon'ble High
Court on 18.03.2024.




Sl No CNR No. and Cause title Nature - : Whether accused is Date of institution
Whether State case, sitting or former
complaint case or closure MP/MLA
report
DLCT11-001856-2019 CBI-PC Act U/S 120B IPC r/w 420 IPC 15 Sitting 21.10.19
Sec. 8 & 13(1)(d) of PC Act MP
3 CBI
VS
M/S INX Media Pvt. Ltd.
(CBI-417/2019)
Date of |Present Stage Detail of prosecution Statement Detail of defence Date since when Whether there is Whether any Expected date of disposa
Framing witnesses of accused witnesses matter has been any stay of interim orders are of case
of - posted for final proceedings existing in the
Charges Whether arguments ordered by superior matters
recorded or court, if yes give
not detail
Witnesse | Witnesses | Witnesse Defence Defence
scited | dropped s witnesses | witnesses
examined cited examined
-~ Now the matter is 91 - - No - -- -- -No- -No- # Disposal within two .

listed for years from date of framing 2

arguments on of charge. ]

charge/further 5

proceedings. .
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motion vs. Union of India & Ors.” below mentioned points have been added.

Déthi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own

Short Summary of the work done in the case
during the month

The Action plan formulated and the steps
taken for expeditious disposal of the case

The specific reasons, if any causing delay in
disposal of the matter

On previous date of hearing:-

1. Application filed on behalf of A-6 was
disposed off.

2. One report was filed on behalf of CBI
regarding status of ongoing further
investigation of this case.

3. Application seeking permission to visit
abroad moved on behalf of Karti P.
Chidambaram was also disposed off.
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Sl CNR No. and Cause title Nature - Penal statutes involved, |.No. af accused | Whether accused is | Date of institution | Date of taking cognizance
No Whether State case, complaint case sitting or former
or closure report MP/MLA
DLCT11-000207-2020 Complaint case U/S 3 & 4 PMLA 10 Sitting 25.08.20 24.03.21
ED MP
4 ED
VS
P. Chidambaram & Ors.
(Related to INX Media Case)
(CT Case No. 08/2020)
Date of |Present Detail of prosecution Statement Detail of defence Date since Whether there is any stay of Whether any | Expected date of disposal of casg
Framing |Stage witnesses of accused witnesses when matter proceedings ordered by interim orders
of - ' has been superior court, if yes give are existing in
Charges Whether posted for detail the matters
recorded or final
not arguments
Witnesse | Witnesse | Witnesse Defence | Defence
s cited |s dropped s witnesse | witnesses
examined s cited | examined -Yes- P
Operation of order dated
- Awaiting 82 = = No = = 6 24.01.2022 of this court directing
orders/direc supply of unrelied upon # Disposal within one
Eg:‘s'bg the documents stands stayed by the year after framing
High Hon'ble High Court in Crl. M. C. of charge.
Court/consi No.1106/2022 filed by the DoE
deration/ and it stands adjourned for
arguments hearing before the Hon'ble High
on misc. Court for 08.02.2024 and interim
application orders of stay have been
T_",“‘/’:ﬁ:; continued till then.
proceeding
S.
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Note:- In terms of order dated 21.12.2023 passed by the Hon'ble HighiCeurt of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own
motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case
during the month

The Action plan formulated and the steps
taken for expeditious disposal of the case

The specific reasons, if any causing delay in
disposal of the matter

On previous date of hearing i.e. 12.01.24:-

1. Two Applications moved on behalf of A-2
was taken for hearing. DoE sought some more
time to file reply(s) of the above applications.

2. Application seeking permission to visit abroad
moved on behalf of Karti P. Chidambaram was
also disposed off.

-Stay-

Operation of order dated 24.01.2022 of this
court directing supply of unrelied upon
documents stands stayed by the Hon’ble High
Court in Crl. M. C. No.1106/2022 filed by the
DoE and it stands adjourned for hearing before
the Hon'ble High Court for 08.02.2024 and
interim orders of stay have been continued till
then.
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The prosecution/CBI has preferred a
petiton before the Hon'ble High
Court bearing no. Crl. M.C. No.
9513/2023 & Crl. M.A.No.
35564/2023 against order of this
court dt. 05.03.2022 directing supply
of copies of unrelied upon documents
of this case to the accused persons.
Further, It has been directed that till
then, the compliance of order dt.
05.03.2022 is not to be insisted upon.
The above petition is scheduled for
hearing before Hon'ble High Court for
04.04.2024.

M RiLAL Co
sl CNR No. and Cause title Na.ure - Penal statutes involved | No. 0. acgused | Whether accused is | Date of institution | Date of taking cognizance
No Whether State case, complaint case ' sitting or former
or closure report MP/MLA
DLCT11-000837-2019 CBI-PC Act Sec. 07, 12, & 13(2) riw 18 Sitting 19.07.18 27.11.21
5 (2G Spectrum Case) 13(1)(d) PC Act MP
CBI
VS
Palaniappan Chidambaram @
P. Chidambaram
(Related to Aircel Maxis Case)
RC 22(A)/2011/CBI/ACB
(CC No. 205/2019)
Date of |Present Stage Detail of prosecution Statement of Detail of defence Date since Whether there is | Whether any interim orders Expected date of
Framing witnesses accused - witnesses when matter any stay of are existing in the matters disposal of case
of Whether has been proceedings
Charges recorded or posted for final ordered by
not arguments superior court, if
yes give detail
# Awaiting further | Witness | Witnesses | Witnesse Defence | Defence
orders/directions of | s cited | dropped s witnesse | witnesses
the Hon'ble High e scited | examined
Court/further d
- proceedings 70 - - No - - - -No- -Yes- # Disposal within twe

year after framing e

charge.
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Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own
motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case
during the month

The Action plan formulated and the steps
taken for expeditious disposal of the case

The specific reasons, if any causing delay in
disposal of the matter

On previous date of hearing:-

1. An application moved on behalf of A-16
seeking information from CBI regarding the
status /condition of some electric devices was
disposed off.

2. Application seeking permission to visit abroad
moved on behalf of Karti P. Chidambaram was
also disposed off.

The prosecution/CBI has preferred a petition
before the Hon'ble High Court bearing no. Crl.
M.C. No. 9513/2023 & Crl. M.A.No. 35564/2023
against order of this court dt. 05.03.2022
directing supply of copies of unrelied upon
documents of this case to the accused persons.
Further, It has been directed that till then, the
compliance of order dt. 05.03.2022 is not to be
insisted upon. The above petition is scheduled
for hearing before Hon'ble High Court for
04.04.2024. This matter cannot proceed
further till the issue of supply of copies of
unrelied upon documents and compliance of
provisions of section 207/208 CrPC is
decided.
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Sl CNR No. and Cause title Nature - Penal statutes involved | No. of accused | Whether accused is | Date of institution | Date of taking cognizance!
No Whether State case, complaint case sitting or former ‘
or closure report MP/MLA l
DLCT11-000839-2019 Complaint case Sec- 2(1)(y) of PMLA Act 14 Sitting 13.06.18 27.11.21
6 ED MP
DOE (2G Spectrum Case)
Vs
Karti P. Chidambaram
(Related to Aircel Maxis Case)
ECIR/05/DZ/2012
Ct. Case No. 18/2019
Date of |Present Detail of prosecution Statement Detail of defence Date since Whether there is any stay of Whether any | Expected date of disposal of cas¢
Framing |Stage witnesses of accused witnesses when matter proceedings ordered by interim orders
of - has been | superior court, if yes give detail | are existing in
Charges Whether posted for the matters
recorded or final
not arguments
Witnesse | Witnesse | Witnesse Defence | Defence
scited |s dropped s witnesse | witnesses
examined s cited | examined Ve wres
- Awaiting 56 - - -No- - - e Operation of order dated
order  of 23.03.2022 of this court directing # Disposal within two
the Hon'ble supply of unrelied upon years from date of
High Court documents stands stayed by the framing of charge.
/considera Hon’ble High Court in Crl. M. C.
tion/argum No.1640/22 filed by the DoE and
ents on it stands adjourned for hearing on
misc. 08.02.2024 and interim orders of
application stay have been continued till then.
of A-4
ffurther
proceedin
gs.
~
3



Note:- In terms of order dated 21.12.2023 passed by the Hon'b.

motion vs. Union of India & Ors.” below mentioned points have been ad&ed

ugh C.omt of Delhl ‘m W P. (Criminal) No. .

2/2020 titled “ Court on its own

Short Summary of the work done in the case
during the month

The Action plan formulated and the steps
taken for expeditious disposal of the case

The specific reasons, if any causing delay in
disposal of the matter

On previous date of hearing:-

A-4 was taken for hearing. DoE requested
some more time to file reply of the above
application.+

2. Application seeking permission to visit abroad

also disposed off.

1. Application u/s 317 CrPC moved on behalf of

moved on behalf of Karti P. Chidambaram was

-Stay-

Operation of order dated 23.03.2022 of this
court directing supply of unrelied upon
documents stands stayed by the Hon’ble High
Court in Crl. M. C. No.1640/22 filed by the DoE
and it stands adjourned for hearing on
08.02.2024 and interim orders of stay have been
continued till then.




M K. HA
Speqal Judge (00

(:':q Ps

RTANTTI A
HAGPAL

BULEE Lunvirie Yoo . T &

Si CNR No. and Cause title Nature - Penal statutes involved | No:ofiaccused Wﬁether accused is | Date of institution Date of taking
No Whether State case, complaint case sitting or former cognizance
or closure report MP/MLA

DLCT110018882019 Criminal Appeal u/s 1 Sitting MLA 16.11.19 -
7 374 CrPC (Ram Niwas Goel)
Ram Niwas Goel etc.
Vs
State
(CA-18/2019)
Date of |Present Detail of prosecution Statement Detail of defence Date since Whether there is any stay of Whether any Expected date of disposal of
Framing |Stage witnesses of accused witnesses when matter proceedings ordered by interim orders case
of - has been | superior court, if yes give detail | are existing in
Charges Whether posted for the matters
recorded or final
not arguments
Witnesse | Witnesse | Witnesse Defence | Defence -Yes- -Yes- -Stay-
scited |s dropped s witnesse | witnesses '
SRR s cited | examined The pending  Criminal
= Awaiting - - - - - = = Revision Petition no.
orders of 113/2021 before the Hon'ble
the High Court, stands now
Hon'ble adjourned for 26.02.2024 and
High interim order of stay dated
Court 04.08.2021, on
pronouncement of judgment in
Crl. Appeal No. 18/2019, has
been extended till then.
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Note:- In terms of order dated 21.12.2023 passed by the Hon'ble HfghCourt of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own
motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case
during the month

The Action plan formulated and the steps
taken for expeditious disposal of the case

The Specific reasons, if any causing delay in
disposal of the matter

-Stay-

The pending Criminal Revision Petition
no. 113/2021 before the Hon'ble High
Court, stands now adjourned for 26.02.2024
and interim order of stay dated 04.08.2021,
on pronouncement of judgment in Crl.
Appeal No. 18/2019, has been extended
till then. The above petition has been filed
by the appellant against the order dated
21.01.2020 of this court dismissing an
application moved by the appellant to lead
additional evidence in appeal.
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